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 Cine-workersa  Welfare  Fund  Bill,
 1981,  which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the  4th

 September,  1981.”

 -

 BILLS,  AS  PASSED  BY  RAJYA
 SABHA

 SECRETARY:  Sir,  I  lay  on  the
 Table  of  the  House  the  following  Bills,
 as  passed  by  Rajya  Sabha: —

 (1)  The  Plantations  Labour
 (Amendment)  Bill,  198t..

 (2)  The  Arms  (Amendment)  Bill,
 1981,

 COMMITTEE  ON  PAPERS  LAID  ON
 THE  TABLE

 Eicut  Reroar

 SHRI  SHIV  KUMAR  SINGH  THA-
 KUR  (Khandwa):I  beg  ta  present
 the  Eighth  Report  (Hindj  ang  English
 versions)  of  the  Committee  on  Papers
 laid  on  the  Table.

 ्

 12.20  bra,

 [Mz  Derury-Srraxre  in  the  Chair]

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 ्
 FREPORTED  THREATENED STRIKE  अचा  AgsIAD

 FROJECT  LABOUR

 SHRI  INDRAJIT  GUPTA  (Basir-
 hat}:  I  eall  the  attention  of  the  Min-
 ister  of  Labour  to  the  following  mat-
 ter  of  urgent  public  importance  and
 Tequest  that  he  may  make  a  statement
 thereon:

 “The  reported  threatened  strike  by
 Asiad  project  labour  and  urgent
 neeg  to  avoid  it  by  settling  their
 grievances.”

 BHADRA  19,  1981  (SAKA)  by  Asia  Project  -
 Labour  (CA)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  (SHRI-
 MATI  RAM  DULARI  SINHA):  Re-
 ports  have  appeared  in  certain  news-
 Papers  that  construction  labourers  of
 the  Asiad  projects  and  the  D.D.A.
 will  go  on  q  strike  from  Thursday,
 the  10th  September,  1981  to  press
 thelr  demands  for  better  wages  and
 improved  working  conditions.

 2.  Reports  had  appeared  earlier  that
 labour  laws  like  the  Minimum  Wages
 Act,  the  Inter-State  Migrant  Woark-
 men  (Regulation  of  Employment  and
 Conditiong  of  Service)  Act,  ang  the
 Bonded  Labour  System  (Abolition)
 Act,  were  being  violated,

 The  matter  was  brought  to  the
 notice  of  the  Delhi  Administratian.
 They  have  reported  that  the  following
 project  sites  were  inspected  by  a  team
 of  officers  of  their  Labour  Depart-
 ment: —

 (i)  Construction  of  Fly  Over  at
 LP.  Estate.

 (if)  Construction  of  Fly  Over  at
 Oberoj  Hotel,

 (iti)  Construction  of  Fly  Over  at
 Ledhj  Hotel,

 (iv)  Construction  of  Fly  Over  at
 Mool  Chand  Hospital.

 (४)  Construction  Indoor  Stadium
 at  LP,  Estate.

 (vi)  Construction  of  Village  Com-
 Plex  for  Asiad-82,

 (vi)  Construction  of  a  swimming
 pool  at  Talkatora.,

 The  records  of  various  contractors
 connecteqd  with  these  projects  were
 examined  and  enquirles  were  made
 regarding  the  various  welfare  facilities
 and  other  benefits  required  to  be
 provided  to  the  workers  under  the
 Labour  Laws,  Some  discrepencies  in
 respect  of  certain  contractora  were
 detecteg  and  necessary  steps  are  being
 taken  to  get  them  rectifled  and  for
 taking  legal  action  wherever  con-
 sidered  necessary.  Eighteen  prosecu-
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 tions  have  already  begn  launched  and
 More  cases  are  being  processed.  The
 Central  Industria]  Relationg  Machi-

 nery  has  also  carried  out  inspections
 of  C.P.W.D.  contractors  and  issued
 show  cause  noticeg  in  some  cases  for
 paying  iess  than  the  statutory  mini-
 mum  wages.

 The  Officers  of  the  Delhi  Adminis-
 tration  gailso  had  talks  with  some  la-
 Pourers  working  on  the  sites.  How-
 ever,  there  was  no  complaint  about
 incidence  of  bonded  labour,

 The  Delhj  Administration  has  been
 asked  ty  look  into  the  demands,

 SHRI  INDRAJIT  GUPTA:  This
 matter,  ag  the  hon,  Minister  has  ad-
 mitted,  has  sppeareg  in  a  number  of
 newspapers  for  quite  a  few  days  and
 maturally  these  reports  are  very  dit-
 turbing.  Up  till-now,  until  this  Call-
 ing  Attention  notice  had  been  admit~-
 ted,  nothing  had  been  said  on  the
 subject  publically  by  the  Government
 or  by  the  DDA  or  by  any  of  the  autho.
 Titiea  who  are  connected  in  any  way
 with  this  construction  work.

 Now  the  statement  which  has  been
 read  out,  I  am  afraid,  is  a  typical
 routine  sort  of  reply  which  any  bu-
 reaucrat  in  the  Ministry  coulq  have
 prepared,  The  point  is  that  you  have
 to  consider  this  question  in  the  back-
 groung  of  the  facts  from  the  reports
 which  sre  available.  I  do  not  know  if
 the  Government  will  confirm  that,  A
 sum  of  Ks.  700  to  Rs.  1000  crores  is
 going  to  be  spent  on  this  Asiad  pro-
 ject,  Asiad  project  no  doubt  is  a  pres-
 tigéous  affair,  and  since  India  has
 been  selected  as  the  venue  of  the  games
 next  year,  unless  the  games  are
 eancelled  for  any  reason,  everybody
 ie  interesteg  पि  see  that  the  work  in
 connection  with  the  preparation  for
 these  games  i,  done  efficiently,  with-
 out  ay  waste  of  public  funds,  with-
 out  any  corrupt  practices  and  so  on.
 In  the  ‘background  of  this  huge
 amount  of  money  which  is  géing  to
 be  spent,  these  reports  have  emerged
 of  the  way  the  labour  which  ig  em-
 ployed  on  these  projecte  ia  being

 ।
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 treated.  I  take  the  statement  of  the
 Minister  to  be  a  sort  of,  what  shall  I
 call,  It,  half  admission  that  some  ¥eri~
 ous  irregulerities—to  put  it  at  a  very
 low  key—and  malpractices  are  there.
 They  are  being  looked  into,  she  says.

 Some  officers  had  inspected  vatious
 sites  ang  given  some  reports,  but
 nothing  has  emerged  clearly  from  the
 statement  at  all.  One  should  also  bear
 in  ming  that  today  is  Thursday,  the
 10th  September,  1991,  when,  accord-
 ing  to  the  reports  appeared  in  the
 Press,  the  strike  of  these  labourers  is
 to  take  place,  There  is  a  report  which
 says  that  they  are  going  to  hold  de-
 monstrations  in  front  of  the  FParlla-
 ment  House  after  going  on  strike
 today;  and  their  demands  include  ra-
 tien  cards,  provision  of  water,  electri-
 city,  medica]  and  educational  facili-
 ties  at  the  worers  campus,  adequate
 compensation  in  the  case  of  death  or
 injury  and  DTC  passes  for  an  amount
 of  Rs,  10  each.

 Now  a  statement  had  also  appear-
 ed  in  yesterday’s  paper  in  the  name
 of  Shri  1.  K.  Malhotra  who,  as  you
 all  know,  was  incharge  of  the  pre-
 vious  committee  for  these  Aslan
 games,  which  was  later  derecognised

 by  the  Indian  Olympic  Association,  A
 new  committee  has  been  appointed
 called  ‘The  Special  Organising  Com-
 mittee’.  Many  eminent  gentlemen
 sitting  here  are  probably  members  of
 that  Committee.  I  was  also  Invited  to
 be  a  member  of  that  Committee,  but  ।
 declined.  Now,  r.  Malhotra’s  state?
 ment  may  be  criticised  by  some  people
 Bs  motivated  or  something;  I  do  not
 know.  But  some  reply  must  be  given
 to  the  public  chargss  which  he  had
 made  because  they  have  q  bearing  on
 the  conditions  in  which  the  lsbour  ia
 working,  According  to  him,  the  pro-
 gress  of  the  work  at  the  various  sites,
 that  include  various  stadia  which  are
 being  built,  the  flyover,  the  various
 hotels  which  are  belng  constructed
 including  some  private  five-star
 hotels,  for  the  construction  work  of
 one  of  which  Mr.  Stephen's  house
 has  been  levelled  tp  the  ground,
 here  on  Raisina  Road,  in  order  to  pro-
 vide  a  plot  fer  a  private  five-ster
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 hotel,  But  accarding  to  Mr,  Malhotra,

 ४  Progress  of  the  wonk  on  these
 sites  is  very  slow  and  very  highly
 exaggerated  claimg  are  being  made  on
 pehalr  of  the  Special  Organising  Com-
 mittee,  For  example,  he  has  said,  that

 the  main  Stadium  which  is  being  built
 at  the  Ledi  Road,  according  to  the
 Special  Organising  Committees,  about
 65  per  cent  of  the  wark  is  already
 complete,  According  to  M¥,  Malhotra,
 it  is  only  35  per  cent.  I  cannot  say

 anything  about  this,  These  are  all
 judgments  which  are  being  made  by
 different  people.  But  what  ig  the  Gov-
 erninent  version?  Moreover,  he  has
 stated  something.  which  I  do  know,
 that  there  is  no  trace  ef  amy  track
 being  laid!  The  idea  of  thie  Games  was
 that  six  months  to  one  year  before
 the  Games,  the  track  must  be  laid  so
 that  our  own  Indian  sportsmen  and
 atheltes  can  get  into  training  and  prac
 tise  on  that  track,  There  is  no  sign
 of  a  track  so  far!  And,  therefore,  Mr.
 Malhotra  has  expresgeq  doubts  whe-
 ther  the  deadline  for  construction  by
 June  1982  will  be  fulfilled  or  aot.
 Whatever  it  is,  it  is  in  this  context
 that  we  have  to  find  the  discontent  of
 these  thousands  and  thousand;  of
 contract  labourers  who  are  betng  ९
 Ployed  on,  these  sites,  which  has

 reached  a  boiling  or  bursting  point
 that  today  they  are  probably  going
 on  strike,  which  will  mean  further
 delay  in  the  construction  work  and
 the  Government  has  been  sleeping
 over  it  though  the  reports  have  been
 appearing  in  the  Press  for  several
 weeks  now,  And  म  organisation,  the
 bona  fides  of  which  I  think  nobody
 will  doubt,  it  is  nota  political  or-
 garisation,  the  People’s  Union  for
 Democratic  Rights,  has  made  an  दिन
 tensive  survey  of  the  conditions  of
 the  work  which  is  going  on  and  they
 have  published  a  report.  It  was  given
 Wide  publicity  in  all  sections  of  the
 ?  though  the  Government  is
 sleeping  soundly  over  it,

 So,  I  just  say,  to  point  out  what
 they  said,  briefly  what  some  of  these
 reports  say,  The  main  thing  is  what
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 the  hag  mentioned,  that  allegations
 have  been  made  that  the  labour  lawa,
 like  the  Minimum  Wages  Act,  Inter-
 State  Migrant  Workmen's  Act,  Bond-
 ed  Labour  Law,  are  ell  being  violat-
 ०  Also,  I  should  say  that  the  women
 jabourers  also  should  ट  equal  pay
 for  equal  work.  I  had  reporta  that
 the  minimum  wages  for  unskilled
 labour  working  at  these  sites  is  Rs.
 9.25  per  day.  It  has  been  fixea  at
 Rs,  9.25.  But  the  reports  claim,  ac-
 corting  to  these  sources,  that  the
 male  workers  in  fact  get  only  Rs.  १
 because  the  rest  of  the  amount  is
 paid  to  people  called  Jamadars,  ।  x०
 are  the  recruiting  agents  of  the  ८
 tractors  who  have  brought  these
 people  from  villages  im  distant  States
 They  come  from  Rajasthan,  Uttar
 Pradesh,  Madhya  Pradesh,  Bengal  and
 from  Orissa,  All  these  impoverisHdd
 unemployed  people  who  are  realty
 migrant  labour  under  the  terma  of
 the  law,  have  been  brought  here  by
 these  jamadars,  acting  as  the  agents
 of  the  contractors  ang  from  every  one
 of  them,  from  their  daily  wage  ‘he
 Jamadar  takes  his  cut,  because,  fhe
 contractor  who  is  employing  the
 Jamadars  pays  him  no  salary,  7e
 contractor  gets  the  benefit  of  their
 service  and  gets  the  worker  and  he
 does  not  pay  Bim  any  =  salary
 or  ay  commission.  The  Jama-
 dar  makes  his  income  by  taking  a
 ०  out  of  the  miserable  daily  wage
 of  these  workers,  This  is  the  situa-
 tion,  Women  ere  being  pald  only  Rs
 7  and  children—it  is  a  shameful  thing
 and  photographs  have  appeared—are
 working  in  some  of  these  construc-
 tion  sites.  Some  of  them  are  too  small
 to  work,  but  they  are  pleving  in  the
 mud,  filth  and  dust  while  their
 father,  anq  mothers  are  working  on
 the  sites,  and  some  are  being  used
 on  half  fhe  wage.  They  should  not
 be  employed  at  all.  ‘They  are  there
 at  these  sites  which  are  hazardous
 and  there  are  chances  of  accldens,
 ang  all  this  hag  been  Sanned  Ly  law,
 but  they  are  there.  The  Labour
 Minister  can  go  and  see  for  himself.
 And  ।  understand  that  an

 दु engineer  ig  quoted  to  have  stat@a:
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 "We  will  employ  children  iy  it  is

 He  does  not  bother  about  the  laws
 and  other  things  passed  by  this  House.
 This  scandalous  state  of  affairs  is
 going  on.  The  Minister  said  that  the
 officers  of  the  Delhi  Administration
 had  talks  with  some  labourers  work-
 ing  on  the  site  and  there  was  no  com-
 Plaint  about  the  incidence  of  bonded
 labour,  When  the  officers  of  Delhi
 Administration  come  and  talk  to  the
 workers  in  the  presence  of  the  jama-
 dears  and  contractors,  is  any  of  them
 going  to  give  any  evidence  about
 bonded  labour?  The  reports  appear-
 ing  aay  that  they  are  brought  from
 their  homes  and  they  are  made  to
 8180  a  bond  which  many  of  them  do
 not  understand,  They  cannot  rend;
 they  are  illiterate.  Many  of  them  are
 coming  from  States  where  they  do
 not  know  Hindl.  The  bonds  are  writ-
 ten  in  Hindi.  ।  would  like  to  know
 whether  the  Government  knows  about
 these  bonds  and  what  ig  stipulated  in
 those  bonds.  Ag  far  as  I  have  been
 able  to  make  out  once  they  have
 signed  tt,  if  they  are  dissatisfled  with
 the  conditions  of  work,  they  cannot
 leave,  The  contractor  18  shifting  them
 from  alte  to  site.  Once  they  are
 brought  by  a  particular  contractor,
 they  cannot  be  released  without  the
 permission  of  that  contractor.  If  that
 is  not  bonded  labour,  I  would  lke  to
 know  what  bonded  labour  is,  It  is
 @oing  on  here  under  the  very  nose
 of  the  Government  in  the  capital  city
 of  this  country,  Yesterday  during
 Question  Hour,  all  sorts  of  statistics
 were  reeled  out  as  to  how  bonded
 labour  is  being  detected  and  elimina-
 ted.  Why  not  make  a  start  from  your
 own  backyard  and  see  what  is  going
 on  here?  Just  because  a  prestigious
 Asiad  Project  ls  connected  with  1,
 Government  shoulg  not  shut  its  eyes
 to  that  and  try  tp  see  that  the  whole
 matter  is  blacked  out.  They  are  liv-
 ing  in  utter  squalour.  No  housing  is
 provided.  They  are  living  in  leaking
 tents,  jhugels  and  hovels,  There  is  no
 proper  water  supply.  In  one  place  I
 am  told,  two  hand-pumps  have  been
 provided  and  they  are  connected  to
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 a  nearby  nullah  with  dirty  water.  All
 their  requirementy  of  water  have  to
 be  met  with  that!  It  is  no  wonder
 that  a  lot  of  diseases  are  spreading
 among  them.  Some  people  have  died.
 Some  children  have  died,  Diseases
 like  blood  dysentery  are  rampant,
 There  is  hardly  any  sanitation.  They
 are  supposed  to  be  provideg  with  some
 medical  facilities,  but  nothing  has
 been  provided.  Instead  of  telling  us
 clearly  about  these  things,  the  state-
 ment’of  the  Labour  Minister  says:

 “Some  discrepancies  in  respect  of
 certain  contractors  were  detected
 @ng  necessary  steps  are  being  teken
 to  get  them  rectified.”

 What  is  the  meaning  of  this?  We  want
 to  knew  who  are  those  contractors.
 He  could  tell  us  thelr  names,  how
 many  have  been  detected,  for  doing  ,
 what  and—what  punishment  or  penal-
 ties  have  been  imposed  on  them.  We
 do  not  know  anything.  Some  con-
 tractors  have  been  issued  show  cause
 notices  in  some  caseg  for  paylng  less
 than  the  statutory  minimum  wage.
 Currently  they  have  won  a  case  for

 issuing  show  cause  notices  to  them
 It  means  it  wag  detected  that  they
 were  not  paying  the  statutory  mini-
 mum  wage.  This  is  nothing  new,  This
 -  going  on  everywhere  in  our  coun-
 try.  All  these  good  laws  which  we
 pass  here,  so  many  laws  we  pass,  but
 in  the  flelg  of  implementation  these
 laws  are  non-starters,  Nothing  hap-
 pens.  Benefits  which  we  are  laying
 down  statutorily  for  the  poorer  -
 tlona  of  the  workers—construction
 workers  and  the  like—doe  not  reach
 them.  The  crying  shame  is  that  it  is
 happening  in  Delhi,  in  a  project  where
 nearly  Re.  1000  crores  are  going  ta
 be  spent,  for  the  benefit  of  whom,  I
 would  like  ta  know.

 Therefore,  I  would  like  to  know
 from  the  Minister  whether  thia  sys-
 tem  of  allowing  these  recruiting  jama-
 dary  to  make  forcible  deductions  from
 he  daily  wagea  of  workers  wil]  be
 stopped  or  not,  whether  any  steps
 will  be  taken  to  see  that  these  wor-
 kera  at  lesst  receive  in  full  the  statu-

 tory  minimum  wages  which  have
 been  nothfied  for  them  and  whether



 -

 women  are  going  to  be  paid  equal
 wages  when  they  are  doing  equal
 works  with  men.

 SHRIMATI  RAM  DULARI  SINHA:
 Of  course!

 SHRI  INDRAJIT  GUPTA:  What  do
 you  mean  by  sayilag  of  course?  They
 are  M0t  being  peid  equal  wages
 now.  They  are  getting  Rs.  7  instead
 of  RA.  9.28.  I  would  like  to  know
 why  children  are  allowe@  to  work  in
 sugh  hazardou®  construction  _  sites.
 Children  are  never  employed  there
 in  any  civilised  country.  What  are
 they  going  to  do  about  elementary
 human  facilities  like  water,  medical
 c&r€,  accommodation  and  so  on?  These
 workers  are  not  sub-human  beings.
 They  are  not  animals  brought  here
 like  slave  labour  to  construct  some
 five-star  hotel,  some  _  fly-over  and
 some  stadium  for  the  greater  glory
 and  prestige  of  the  special  organising
 committee.  I  am  very  glad  now  that
 1  xefused  to  be  a  member  of  _  this
 Committee  because  so  many  stinking
 things  are  coming  out.  The  Indian
 Olympic  Association  which  de-recog-
 nised  the  earlier  Committee  and  has
 approved  the  present  Committee—I
 dg  not  want  to  go  into  that  contro-
 versy—is  not  represented  on  the  exe-
 cutive  administration  of  this  special
 Organising  committee.  I  have  got  with
 me  the  figures.  There  is  no  official  re-
 presentative  of  the  IOA  on  the  special
 Organising  committee.  So,  on  the  one
 side,  the  Government  is  sleeping  and
 on  the  other  the  Indian  Olympic  As-
 sociation  seems  to  have  left  evety-
 thing  to  this  special  organising  com-
 mittee,  And  in  between,  this  kind  of
 things  are  going  on.

 Of  course,  ‘it  is  not  my  headache
 though  as  an  Indian  I  will  regret  if
 we  make  some  kind  of  a  laughing
 stock  of  ourselves  in  front  of  _  the
 world  if  we  are  not  able  to  discharge
 the  responsibilities  which  we  have,
 rightly  .or  wrongly,  taken  upon  our-
 Slves,  of  playing  the  host  for  the
 Asian  Games.  So,  thesg  things  are
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 to  be  completed  on  time.  On  time
 meang  not  only  for  the  foreign  guests
 who  are  coming  but  also  for  our  own
 athletes  and  sportsmen,  who  should
 first  be  given  a  chance  for  training
 and  pracfice  in  the  indoor  stadium  and
 on  the  astro  turf  which  is  to  be
 brought  from  abyoad  and  laid.  When
 are  these  things  going  to  be  comple-
 ted?  If  the  people  who  are  made  to
 work  ag  labourers  for  constructing
 all  thesg  things,  are  going  to  be  treat-
 ed  as  slave  labour  and  bonded  labour
 ana  worse  than  sub-human  beings
 then  I  @m  very  sorry  to  say  that  no
 decent  citizen  in  this  country  can  ap-
 prove  of  this  kind  of  thing  which  is
 going  -on,  I  want  to  hear  from  the
 Ministe;  some  concrete  things  that
 they  propose  to  do,  why  they  have
 not  done  anything  so  far  and  not
 these  generalities.

 THE  MINISTER  OF  INDUSTRY
 AND  LABOUR  (SHRI  NARAYAN
 DATT  TIWARI):  While  I  greatly  ap-
 preciate  the  basic  sentiments  expres-
 seq  by  the  hon.  Member  and  his  con-
 cern,  which  we  all  share,  for  the  wel-
 fare  of  the  construction  workers,  who
 are  engaged  not  only  in  the  Asiad
 but  everywhere,  wherever’  construc-
 tion  activities  are  going  on,  ।  would
 like  to  assure  the  House  that  the
 statement  that  my  hon.  colleague  has
 just  made,  is  a  factual  one.  And  you
 would  agree  that  a  factual  statement
 can,  of  course,  be  caled  bureaucratic.
 But  facts  remain  facts.

 SHRI  INDRAJIT  GUPTA:  What  arg
 the  facts?  There  are  no  facts—
 some  contractors,  some  defaults,

 SHRI  CHITTA  BASU  (Barasat):
 The  facts  have  been  suppressed.
 (Interruption)

 SHRIMATI  RAM  DULARI  SIN-
 HA:  Why  go  you  not  bring  their
 names  before  the  Government?

 SHRI  INDRAJIT  GUPTA:  Why
 do  you  not  find  it  out?  You  have  got
 the  machinery  for  finding  jt  out.  I
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 have  got  no  machinery.  (Interrup-
 tion)  I  am  glad  that  your  colleague
 also  seems  to  be  agitated,  (Interrup-
 tion),  Thousands  of  women  ate  working
 there.  (Interruptions),

 SHRI  NARAYAN  DATT  TIWARI:
 There  are  two  or  three  matters.
 There  is  a  mention  of  द्  atrike  no-
 tice,  a  possible  strika  which,  the
 hon.  Member  says,  ig  taking  place  to-
 day.  There  has  been  g  reference  to
 the  statement  released  t  9  the  press

 by  the  Peoples  Union  for  Democratic
 Rights  which,  I  find,  has  been  issued
 on  the  i7th  of  August.  The  hon,  Me-
 mber  has  generally  pointed  out  the
 Progress  of  the  work  on  the  Asian
 Games.  He  seems  to  be  dis-satisfled
 with  the  progress  of  the  work.  You
 will  agree  thay  the  Calling  Attention
 Motion  does  not  cover  this  aspect  of
 the  matter.

 But  ।  woulg  like  to  tel!  him
 that,  as  far  as  my  information  goes,
 progress  is  continuing  satisfactorily
 and  almost  all  these  projects  are  ex-
 pected  to  be  completed  within  the
 schedule  time.

 Regarding  the  expenditure  as
 *

 he
 kimyws  well  perhaps,  many  atate-
 ments  have  been  made  in  this  august
 House  that  the  total  expenditure  en-
 visageq  for  Asiad  ig  Rs.  306  crores
 outside  the  Plan  and  Rs,  54.83  crores
 is  the  provision  for  Asian  Games.  Se,
 the  total  expenditure  would  be  around
 Rs,  361,20  cropes,  and  not  about  Rs.
 1,000  crores.  The  infra-structure  that
 is  built  up  in  the  process  would  be
 available  mot  only  for  the  capital  city
 of  Delhi  but  also  for  those  who  come
 to  the  capital  city.  It  wil]  be  a  per-
 tanent  infrastructure  facility  built
 up.

 Coming  to  the  pith  and  substance
 of  tha  points  made  by  the  hon.  Mem-
 ber  regarding  the  conditions  of  la-
 bour  aq  the  statemeny  itself  says,  de-
 ficiences  were  foung  when  fhe  Delhi
 Administration  labour  machinery
 went  t,  the  site.  Therefore,  10  pro-
 secutions  were  launched  against  dif-
 ferent  parties,  For  example,  for  the
 indooy  stadium  executed  by  Tarapore
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 discrepancies  were  foyng  cegerding
 the  wage  slips;  for  the  Qberol  Ay-over
 laterineg  and  canteens  ng  indoor
 atadium,  application  for  licence  wast
 not  filed  properly;  for  another  indoor
 studlum  the  fatrine  was  not  there
 and  so  prosecution  was  launched;  for
 the  dress  room  of  Lodi  Hotei  fiy-
 over,  notice  was  not  properly  display-
 ed  ang  for  a  latrine  notice  was  not
 diplayed  and  Hence  not  fled,  indoor
 stadium  notice  not  displayed  and  ao  on
 and  so  forth.  ”  prosecutions  have
 been  launched,

 1  have  never  elatned  total  com-
 pliance  of  the  Jabour  laws.  ।  only
 say  that  wherever  deficiencies  Were
 found,  we  have  taken  proper  actlon.
 The  Delhi  Administration  is  the
 appropriate  authority  in  the  matter.  T
 have  dicussed  this  matter  with  the  Lt.  -

 Governor  ang  the  labour  relations
 people  of  the  Delhi  Administration.
 We  had  meetings  twice  or  thrice  and
 we  have  requested  them  to  enforce
 the  Minimum  Wageg  Act.  J]  fully  ag-
 ree  that  there  should  be  no  place  for
 a  jamadar,  We  have  said  that  there
 shoulg  be  no  place  for  a  jamadar,
 who  deducts  a  portion  of  the  wage.
 The  inspection  office  of  the  Delhi  Ad-
 ministration  have  found  this  in  one
 case.  We  have  asked  the  Delhi  Ad-
 ministration  to  see  that  thig  sort  of
 malpractice  does  not  creep  jn  of  de-

 ducting  the  dilly  earned  wage  of  the
 construction  workers.  So,  we  want
 to  stop  this  practice  of  jamadara.

 Regarding  the  concept  of  equal  pay¥
 for  equal  work,  we  have  asked  the
 Delhi  Administration  to  see  thag  this
 concept  is  brought  into  practlee,,  We
 have  also  said  that  ali  the  facilities
 mentioned  in  the  Act,  like  canteens,
 pure  and  safe  drinking.  water  etc.
 should  be  provideg  te  पिलाए,  We  have
 further  asked  the  Delhi  Administra-
 tion  and  the  DDA  to  provide  mobile
 hospital  to  go  round  each  and  every
 construction  site  to  give  suecour  -
 the  workers  who  require  medical  45-
 sistance.

 We  have  further  suggested  that  ful!
 compensation  shoulg  be  provided  up-
 der  the  Workmen’s  Compensation
 Act  and  Injurie,  Act  to  any  worker
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 who  meets  with  an  accident,  We  have
 also  suggested  thet  inspection  should
 be  made  7  by  the  officials  of
 the  Delhi  Administration  all  over  the
 work  sites  concerned,  -  that  the
 contractors  Or  the  sub-contractora  or
 whoever  it  might  be,  are  on  their
 to#a  all  the  time  go  that  they  know
 that  the  administration  jg  alert  on
 this  score.

 As  far  as  other  questions  are  con-
 cerneg  regarding  the  supply  of  bon-
 ded  labour,  my  hon.  friend  saked:
 ‘How  do  we  say  that  they  are  not
 bondeg  Jabour?’  Just  in  -  bond
 dines  mot  make  one  a  bondeq  Mbour.

 SHRI  INDRAJIT  GUPTA:  What
 is  the  content  of  that  bond?  Have
 you  examined?

 SHRI  NARAYAN  DATT  TIWARI:
 My  hon.  friend  with  all  hig  knowle-
 d@e  for  which  I  have  great  respect,
 knows  that  just  filling  in  a  form  does
 nd}  make  any  one  bonded  Jabour.
 There  ig  a  statutory  difference  bet-
 ween  a  contract  labourer  and  a  bon-
 ded  labourer,  and  there  1s  q  Migrant
 Labourers  Act  and  in  most  of  the
 cases  this  Act  is,  I  think,  under  op-
 eration  and  to  the  enquiries  made  by
 the  Delhi  Administration  staff,  some
 of  the  contractors  have  shown  them
 their  agreements,  they  said  thet  they
 have  duly  registered  these  agree-
 mente  with  the  concerned  State
 Governments,  but  I  have  asked  the
 Delhi  Administration  people  of  the
 Labour  Department  to  visit  each  and
 avery  constructton  site  ang  verify
 ‘whether  or  not  these  bonds  have
 bean  properly  cegistered  with  the
 concerned  State  Governments.  If
 they  hive  not  been  done,  they  should
 ‘take  appropriate  action  under  the
 avallable  laws,  J  shate  the  concern
 of  the  hon.  Member  in  thiz  respect,
 but  he  would  agree  that  the  Aslad
 project  ig  a  very  prestigeoue  project.
 He  has  rightly  mentioned  this  fact  ang
 I  hope  that  nothing  shall  be  done
 which  will  provide  a  hinderance  to
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 the  Hmely  fulfliment  of  this  preatige-
 ous  project  which  is  a  national  pro-
 ject,  But  in  the  meantime  I  share  the
 concern  of  the  hon.  Member  and  I
 assure  कंचा  and  through  you,  the
 hon,  House,  that  the  Government
 will  do  whatever  is  practicable  and
 Possible  and  legally  possible  tp.  pro-
 vide  succour  and  help  to  the  cons-
 truction  workerg  in  the  Asiag  pro-
 ject,

 SHRI  INDRAJIT  GUPTA:  Sir,  the
 Calling  Attention  notice  talks  about
 the  threatened  strike  ang  the  need
 to  avoig  it  by  settling  their  grievan-
 ces.  About  that,  what  are  they  do-

 ing  to  see  that  the  grievances  and
 demands  are  settled?  He  hag  not
 said  anything.  Will  they  be  given  any
 ration  cards  or  they  are  not  expected
 to  eat  any  rice  or  wheat  in  Delhi?
 Will  they  be  given  any  ration  cards?

 SHRI  NARAYAN  DATT  TIWARI:
 The  hon.  Member  may  agree  that
 either  there  can  be  canteens  which
 can  serve  them  gq  meal  on  a  sub-
 sidised  basis  or  ration  cards.  When

 they  get  rations  they  have  to  cook
 their  own  meal,  but  when  there  is  a
 canteen  on  a  subsidised  meal  basis,
 we  have  to  be  selective  on  this  and
 see  what  serves  the  neeq  of  the  in-
 dividue]  construction  worker  at  in-
 dividua]  construction  site.  We  can-
 not  generalise  these  matters.

 SHRI  INDRAJIT  GUPTA:  How
 many  workers  can  be  feg  in  a  can-
 teen?  How  many  workerg  are  em-
 Ployed  on  this  Asiag  project?  Can
 he  give  us  the  figure?

 SHRI  NARAYAN  DATT  TIWARI:
 There  are  5  workers  engaged  in
 the  project  in  the  Dethi  Development
 Authority  area  and  1500  workers  in
 the  New  Delhi  Munictpay  Committee
 prea  and  200  workera  under  the
 Central  Public  Works  Department.

 SHRI  INDRAJIT  GUPTA:  Thig  is
 the  totaly

 SHRI  NARAYAN  DATYT  TIWARL,
 Yes,
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 SHRI  P.  K.  KODIYAN  (Adccr):
 Mr.  Deputy-fipeaker,  Sir,  the  prob-
 lems  of  the  construction  workers
 who  art  mostly  migrant  workers  are
 not  new.  In  the  capital  city  const-~
 ruction  ‘work  of  various  types  has
 been  going  on  in  the  last  several
 years.  Reports  have  appeared  from
 time  to  time  about  the  conditions  of
 work  and  the  sufferings  of  these  con-
 struction  workers.  Asiad  project,
 of  course,  is  a  prestigeous  one  and
 the  number  of  workers  engaged  on
 this  project  is’  also  considerably
 higher,  But  thig  problem  of  mig-
 rant  workerg  in  the  capital  city  of
 Delhi  is  a  part  of  the  problem  of
 migrant  workers  all  over  the  coun-
 try.  I  would  like  to  bring  to  the
 notice  of  the  hon.  Minister  that  there
 appeared  reports  in  the  press  about
 migrant  farm  workers  being  recruit-
 ed  from  Bihar,  Orissa  and  eastern

 arts  of  U.P.  They  were  brought
 oT  Punjab,  Haryana,  Rajasthan

 ang  elsewhere,  They  were  subject-
 ed  to  inhuman  exploitation.  r  was
 reported  in  the  press  —'some  of
 them  were  treated  almost  like  bon-
 ded  labourers,  kept  under  guard.
 After  the  work  was  over,  armed
 guard  were  posted  lest  they  should
 escape”,  This  is  the  first  point  that
 I  want  to  bring  to  the  notice  of  the
 hon,  Minister.  Is  not  a  new  prob-
 lem  at  all.  The  problem  of  -nigrant
 workers  has  been  there  ४  many
 parts  of  the  world.  ।  would  like
 to  ask  the  hon,  Minister  when  con-
 struction  work  at  a  large  Scale  in
 ASIAD  Project  is  going  on  in  which
 hundreds  and  thousands  of  workers-
 men,  women  and  children  have  been
 employed,  why  did  the  Central  La-
 bour  Ministey  and  the  Labour  De-
 partment  of  Delhi  Administration
 not  care  to  go  to  these  sites  to  find
 out  that  real  working  conditions  of
 these  workers?  Now  from  the
 statement  of  the  hon,  Minister  it
 seemeg  0711४  recently  the  Labour  De-
 Parts:ent  has  started  moving  in  this
 direction.  That  is  why  in  the  state-
 ment  it  has  been  said:

 discrepancies  in  respect
 were  detect.

 “some
 of  certain  contractors
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 ed  ahd  necessary  steps  are  being
 taken  to  gat  them  rectified  and
 for  taking  legal  action  wherever
 considereq  necessary”,

 ASIAD  construction  work  had
 started  Several  months  back.  Why
 did  the  representatives  of  tha  Iub-
 our  Deplirtment  of  Delhi  Adminis.
 tration  not  care  to  go  and  inspect  the
 sites?  When  did  the  representative
 of  the  Labour  Department  of  Pelhi
 Administration  make  th's  inspection?
 4  is  reported  that  some  officers  have
 talked  to  sere  iabourers.,  is  it  not  abli-
 gatory  under  the  Minitaum  Wages  Act
 that  the  principal  employer  has  to  keep
 the  record,  has  to  keep  a  register  or  a
 rouster  roll  of  all  workers?  Has  this
 obligation  been  complied  with  hy  the
 cévitractors?  In  the  statement  it  has
 been  mentioned:

 “However,  there  was  no  com-
 plaint  about  the  incident  of  boné@ed
 labour”.

 Here  in  the  Report  of  the  P.U.D.R.
 it  has  been  mentioned  that  “In  any
 case,  near  the  Mool  Chand  Hospital  fly
 over  site,  100  workers  belonging  to
 Orisaa  recruited  by  the  contractor  wé€re
 treated  as  bonded  labour.  They  were
 bet  given  75  paisa  éach  and  some
 rice  daliy’”’.

 “They  had  been  promised  better
 jobs  in  Iraq.”

 Promises  have  been  given  by  the  Con~
 tractors  that  they  would  be  provided
 better  jobs  in  Iraq—not  in  India.
 Therefore,  I  want  to  know’  whether
 there  ४  any—proposal  io  undertake  an
 extensive  survey  to  find  out  the  teal
 conditions  of  the  workers  and  whether
 bonded  labour  also  exists,  Merely  be-
 cause  some  officers  had  talked  to  some
 labourers,  you  cannot  find  this  out.

 Is  the  Government  aware  that  these
 agent;  who  recruit  labourers  are  free
 to  recruit  migrant  workerg  from  any
 State  without  the  kmowledge  of  the
 State  Government?  Ig  there  any  pro~
 posal  under  consideration  of  the  Gov-
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 ernment  to  set  up  some  machinery  in
 the  States,  a  sort  ot  employm@nt  ex-
 change  or  something  like  that,  where
 migrant  workers  can  get  registered  and
 the  ag@énts  or  the  contractors  can  re-
 crutt  them  only  through  these  employ-
 ment  exchanges?

 Lastly,  I  would  Iike  to  ask,  in  view
 of  the  large  number  of  workers  involv-
 ed  in  the  Asiad  prvuject  sites  and  in
 view  of  the  large  number  of  serious
 allegations  levelled  against  the  em-
 ployers,  wieéther  there  is  any  proposal
 under  consideration  of  the  Government
 to  appoint  some  special  officers  either
 by  the  Delhi  Administration  or  by  the
 Central  Labour  Department  to  see  that
 all  the  concerned  labour  laws  are
 strictly  implemented.

 SHRI  NARAYAN  DATT  TIWARI:
 I  agree  with  the  hon.  Member  in  the
 ‘Sense  that  he  said  that  it  is  not  a  new
 problem.  This  problem  has  been  going
 on  or  some  time.  It  was,  therefore,
 ‘that  the  Parliament,  in  its  wisdom,  en-
 acted  the  Inter-State  Migrant  Work-
 men  (Regulation  of  Employment  and
 Conditions  of  Service)  Act.  It  was
 exactly  to  meet  the  challenges  of  this
 problem  that  the  Parliament  was  good
 enough  to  enact  this  law.  The  appro-
 priate  State  Governments  throughout
 the  country  are  implementing  and  ad-
 hering  to  the  provisions  of  the  statute.

 As  far  as  my  information  goes,  in
 Delhi,  the  Delhi  Administrations  La-
 bour  Department  has  been  inspecting
 the  construction  sites.  It  was  not  just
 because  of  this  strike  notice  or  because
 of  the  statement  that  inspections  were
 made.  But  they  were  making  inspec-
 tions  even  before.

 13  Are.

 As  regards  the  particular  point  men-
 tioned  by  the  Hon.  Member  regarding
 lybourers  coming  from  Orissa,  the  ins-
 pection  team  that  went  to  see  that
 particular  site  mentioned  in  the  Mu-
 khiya  report  mentioned  that  the  con-
 tractor  who  had  brought  the  Orissa  Ja-
 hour  from  Orissa  informed  that  he  has
 brought  these  workers  after  entering
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 Regarding  the  particular  point  made
 by  the  Hon.  Member  I  have  this  re-
 port  to  make  which  has  been  provided
 to  me  by  the  Delhi  Administration.

 I  once  again  assure  the  Hon.  Mem-
 ber  that  whatever  is  possible  under  the
 law  will  be  done  to  help  the  construc-
 tion  workers  who  are  working  in  the
 Asiad  Project...  They  might  be.  mi-
 grant  labour  or  contract  labour  or  who-
 soever  they  might  be,  we  shall  try  our
 utmost  to  enforce  rules  and  gtatutes.

 भी  कमला  मिश्र  मधुर  (मोतीहारी) :
 उपाध्यक्ष  महोदय,  सही  मायने  में  सरकार

 AM  उन  ममस्याझर  की  भ्रांत  गया ही  नहीं
 है.  यदि  गया  होता तो  उन  के  वक्तव्य  में

 जो  विषमतायें पाई  गरई  हैं,  उन्हें  दूर  करने के
 लिये.  भ्रावश्यक  कार्यवाही  की  जाती  |

 "कुछ,  कुछ,  कुछਂ को  मिलाकर  पूरा  तग्य

 बन  जाता  है  भौर  यह  दौड़ा-दौड़ी  में  सधी-

 |
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 into  a  written  agreement  with  each  of
 these  workers,  that  the  ag®teements
 were  entered  under  the  prov-sions  of
 Orissa  Dock  Labour  Control  and  Regu-
 lation  Act,  1975,  and  the  copies  of  the
 same  were  @ndorsed  to  the  Deputy  La-
 bour  Commissioner,  Bhubaneswar.  In
 the  agreement  specific  provisions  have
 been  made  for  the  payment  of  advan-
 ces,  railway  fares  for  transportation,
 daily  supply  of  foodgrains,  payment  of
 minimum  wages  of  Rs.  120  per  month,
 weekly  holiday,  overtime  payment,
 supply  of  drinking  wateg  and  tempe-
 rary  accommodation  etc.  The  contrac-
 for  had  also  furnished  Money  Order
 receipts  in  respect  of  amounts  sent  by
 some  workers  to  their  families  in  Oris-
 sa.  It  is  further  informed  that  there
 is  no  restriction  on  the  movement  of
 workers  and  they  are  free  to  return
 to  their  native  places  as  and  when  they
 desire.  According  to  him,  a  number  of
 workers  have  already  returned  aitice
 the  commencement  of  the  work.  The
 last  batch  of  21  workers  who  have  gone
 back  left  on  the  18th  August,  1981.  In-
 dividual  enquiries  made  from  the  Wor-
 kers  have  also  confirmed  the  above
 statement  of  the  contractor.
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 ।  भी  कमला ।  मधुकर  ]

 कारियों  हारी  रिपोर्ट  तैयार  की  गई  दै  ।

 यानी,  पहले  से  कार्यवाही  की  गई  होती  तो

 रिपोर्ट  में  तथ्य  होते  ।  इसलिए  मैं  आरोप

 लगाऊंगा  कि  ar  लोगों  ने  इस  बात  पर

 ध्यान  नहीं  दिया  है  कि  कार्यवाही  हो  रही  है

 था  नहीं  हो  रही  है  कौर  लेबर-कानून  की  कमना
 की  जा  रही है  या  उसका  पालन  किया
 जा  रहा  है  ।  श्रमिकों  की  बया  स्थिति  है  ?

 aire  को  रहने  के  लिये  धर  नहीं  है,  गी

 भी  नहीं  है,  कौर  सड़कों  पर  पेड  के  नीचे  सोते

 हैं।  जब  ऐसी  स्थिति  है,  भाप  थम्िक  कानून

 को  लागू  कर  रहे  हैं--इसमें  हमें  सन्देह  है  ।

 झाप  की  रिपोर्ट  के  मनुसार  केन्द्रीय  भोद् यो गिन

 संबंध  तंत्र  ने  भी!  केन्द्रीय  लोक  निर्माण  विभाग

 के  ठेकेदारों  का  निरीक्षण  किया  है  ।  मैं  यहं

 पूछना  चाहता  हूं  कि  पह  किस  अधिकारी  में
 किया हैं  मोर  उस  की  क्या  रिपोर्ट है,

 कया  माप  बता  सबते  हैं  ?  क्योंकि  जैसा

 हम  को  मालूम  कम  है,  ठेकेदारों  से  नोट  ले  कर
 पदाधिकारियों ने  इस  प्रकार  की  रिपोर्ट  दी  है  ।

 इसलिए  मैं  यह  जानना  चाहता  हूं  कि  से  प्राधिकारी
 किस  पद  के  हैं,  किस  नाम  के  हैं  पौर  किस

 सारी  को  उन  भ्र पि कारियों ने  जांच  की  ?

 मैं  यह  भी  जानना  चाहता  हूं  कि  माप  ने
 कितने  ठेकेदारों  पर  श्रम-कानून  की  अवहेलना
 का  सूक्ष्म।  चलाया  है  ?  यदि  चलया  है  तो

 बया  वे  मुकदमे  प्रनन्तकार  तक  चलते  रहेंगे
 या  उन  को  सजा  भी  मिली  है  ?  यदि  सजा
 मिली  है  तो  कितनों  को  सजा  मिली  है  शौर
 तीनों को  नहीं  मिली  है  ?

 ममी  भाप  ने  प्रति  वक्तव्य  में  कहा  है  कि
 कुछ  लोगों  के  खिलाफ  श्राप  कार्यो  करने

 जा  रहे  हैं  ।  मैं  जानना  चाहता  हूं  कि  कितने
 लोगों के  खिलाफ  कार्यवाही करने  का  इरादा

 है तथा  क्या  इस  के  लिये  कोई  बाल  निर्धारित

 है  मा  कस्ट्रगशन  समाप्त  होने  के  बाद  उन  पर

 मुकदमे  चलाये  जायेंगे

 मैं  यह  भी  जानना  'चाहूंगा--उन  की

 झोंपड़ियों  में  रोशनी  की  ध्यदस्था  नहीं  है  ।

 नरी  दिल्ली  की  जो  स्थिति  है  बह  उन  के  लि  वे
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 उपलब्ध  नहीं  है  तो  उन  के  सिये  रोशनी,
 पानी  att  स्वस्थ्य  के  लिपे  भाप  क्या

 व्यवस्था  करने  जा  रहे  हैं?  हमारे  एवा  माननीय

 सदस्य  ने  झपने  वक्तव्य  में  सभी  कहा  था  कि
 उन

 के  सिये  ये  सुविधायें  उपलब्ध  नहीं  हैं,

 इस  सम्बन्ध  में  धाप  ने  जो  जवाब  दिया  है  वह
 सन्तोषजनक नहीं  है  ।  इसलिये  मैं  जानना

 चाहता  हूं  कि  इन  सुविधाओं  की  gfe  के  लिये
 आप  कौन  सी  कार्यवाही  करने  जा  रहे  हैं  ?
 उन

 के  रहने  की  व्यवस्था  भी  ठीका  नहीं  है--
 मैं  चाहता  हूं  कि  उन  के  लिये  झोंपड़ी  या

 टेस्ट  बनाये  जा  सकते  हैं  ।

 10,  1981

 अन्तिम  प्रश्न-भषिकारियों  की  रिमोट

 पर  निर्भर  न  करते  हुए  बया  भाप  ससंद  सदस्यों
 की  कोई  कमेटी  बनाने  ज  रहे  हैं  जो  15  far

 के  भीतर  श्रमिकों  की  समस्याओं  की  जाल  कर
 के  शाप  को  रिपोर्ट  दे  ?  इस  सम्बन्ध  मे
 बाप  बया  करने  जा  रहे  हैं  ?

 थी  नारायण दल  सितारा  ।  सम्मनित

 सदस्य  ने  जो  वम्तम्म  शासन  की  शोर  से

 प्रस्तुत  किया  गया  है,  उस  के  सम्बन्ध  में

 यह  आलोचना  की  कि  उस  में  तथ्यों  का
 स्पष्टतया  उल्लेख  नहीं  किया  गया  है  |

 मैं  माननीय  सदस्य  से  विनम्नतप्रूबंबा यह  आग्रह

 करूंगा  कि  वहू  इस  पहलू  पर  भी  बिचार
 करें  कि  क्या यह  सम्भव है  कि  इतने कम

 समय  में  सारे  तथ्यों  की  एक  लम्बे  वक्त

 के
 रूप

 में  प्रारम्भ  में  ही  प्रस्तुत  कर  दिया
 जाय  ।  क्या  सारा  समय  लम्बे  वक्तव्य  को
 पढ़ने में  लगा  दिया  जाय  या  पूरक  प्रश्नों
 के  उत्तर  के  रूप  में  उन  तथ्यों  को  पौर  अधिक

 प्रकाशित  करने  का  भव सर दिया जाय? दिया  जाय  ?

 मूल  प्रश्न  विस  प्रकार  का  होत्रा  दै,  न्
 भी  उसी  के  प्राकार  पर  दिये  जाते  हैं  ।  मैं  ने

 भी  विनम्रतापूर्वक  यही  प्रयास  किया है  कि

 fama  सदस्य  थी  इन्न जीत  सुप्त  जी  ने  जो
 aT  पूछे  न  को  उत्तर  मेरे  पास  उपलब्ध
 ज्ञानकारी के  भाषा  पर  दिया  जाय  ।  मैं

 सस्माभिल  सदस्य  से  यह  भी  कहता  चाहता  हूं
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 कि  ge  जो  भी  सूचना  मिलती  है,  बह  हमारे
 महाजन  से,  थी  हमारी  अपनी  इकाई  है,
 तथा  हमारे  अधिकारी  वर्ग  से  प्राप्त  होती
 हैं  ।  मगर  उस  में  कोई  तथ्य  सत्य  से  परे

 मालूम हो  तो  उसकी  आंच  हो  सकती  है  ।

 लेकिन  यदि  हम  प्रारम्म से  हो  जो  at

 दिये  गये  हैं  उन  को  सत्य  या  त्रुटिपूर्ण  मान  कर
 चने,  तो  कार्य  चलाना  कठिन  हो  जायगा  ।

 माननीय  सदस्य  ने  भ्र तला या  है  कि

 उन  के  पास  कोई  सूचना है  कि  कुछ  अ्रधि-

 कारियों  मे  सत्य  स  परे  रिपोर्टे  दी  है  ।  यदि
 उन  के  पास  ऐसी  कोई  जानकारी  हे  तो  मैं

 WETS  होऊंगा,  माननीय  सदस्य  कृपया
 अपनी  जानकारों  हमें  दे  दें  कौर  में  पाश्वस्त

 करना  चाहता  हैं  हम  पूरा  जांच  करेंगे  कि

 ये  झधघिकारी  कौन  हैं  पौर  उन  की  रिपोर्ट

 कयों  दोषपूर्ण  हैं  ।  लेती  बिना  सूचना  के,

 यें  इस  बात  से  सहमत  होंगे,  मेरे  लिये  कोई
 जानकार  देता  कठिन  होग।,  कयोंकि  मुझे  कोई
 जानकारी नहीं  है  कि  नहीं  कहां की  बात
 हि ।

 जहां  तक  विशेष  'श्रप्तिकारी की  नियुक्ति
 की  बत  है--शन्टरस्टेट  इम्मिग्रेन्ट  ककभेन

 एम्प्लॉयमेंट  एक्ट  की  घारा  7  ate  3  में

 रजिस्ट्रीाफितर  ओोर  लाइसेंसिंग  आफिसर

 की  freer का  प्रावधान  है  ।  दिल्ली  गामन

 ने  इम  एक्ट  कर  प्रावधानों के  तहत  रजिस्ट्री
 झांसी  तथा  लाइसेंसिंग  आफिसर  के  रूप

 थे  हिप्टी-लेदर-कमिश्तर को  नियुक्त  किया

 है  ।  इस  एक्ट  के  अन्तर्गत  जो  भी  कार्यवाही
 करनी  चाहिये,  उस  के  लिये वही.  उत्तरदायी

 अधिकारी  हैं,  क्योंकि  जिसने  म,  इस  प्रकार

 के  टेकेदार हैं दे हैं  दे  उन  को  लाइसेंस हो  भी
 दत  हैं  धौर  रजिस्ट्री  भी  करते  हैं।  भोर

 बहीं एक  विशेष  झर्धिकारी  के  रूप  में  मार्च

 करता  है  लेकिन  इसके  झाबा  भी  मगर  किसी
 wart  के  विशेष  अ्रधिकारी की  प्रा वश्य कता

 होगी,  तो  दिल्ली  प्रशासन से  कहेंगे  fe  वह

 अवश्य ऐसे  करे  क्योंकि  अहुत  सारी  साइट

 पर  कॉम  चल  रहा  है  ।
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 नी  नम  भिभ  मधुकर  :  श्राप ने यह ने  यह

 नहीं  बताया  कि  कितनों  पर  मुकदमे  बसे

 पौर  नया  सजा  नली’ ?

 थो  नारायन  दत्त  न  मैं  वही

 निवेदन  कर  रहा  हूं  ।  मैं  प्रभी  कड़ा  हूं  धौर  आपकी
 मनमा  होगी,  आपकी  कृपा  होगी,  तो  में  उत्तर

 देने  का प्रयास  करूंगा  |  मैं  यह  कहू  रहा  था  कि
 प्यार  किसी  औीर  अधिकारी  की  नियुक्ति

 की  श्रावश्यकाता होंगी,  सजातीय  सदस्य  ने  हो

 एवी  अधिकारी  को  बात  कही,  एके  से  भी  अधिक
 अधिकारी  को  हस  में  लगाना  उचित  होगा,
 तो  दिल्ली  प्रशासन  को  लगाता  चाहिए,  यह

 हमारा  विचार  है  |

 माननीय  सदस्य  ने  जो  मुकदमे  चलाने  की

 बात  पुष्टि  है,  जो  मामले  म्रदालत  में  इस  समय
 a  ।  हूँ  ।  से  सभी  अदालत  में  चल  रहे  हैं  पौर

 उन  का  कभी  तक  कोई  फैसला  नहीं  हुमा है  ।
 यह  मदालतके के  ऊपर  है  कि  वह  इस  सम्बन्ध

 में  कब  तक  कैसल  करें  ।  हमारा  प्रयास  यह

 है  कि  यपाीप्रा  निर्णय  हो  ताकि  प्रभावी

 कार्यवाही  हो  सके  |

 SHRi  CHITTA  BASU  (Barasat);:  ।
 have  listened  to  the  statement  of  the
 hon.  Minlater  of  State  and  also  to  the
 replies  given  by  the  Minister  to  the
 vatious  questiong  raised.  ,

 MR.  DEPUTY  SPEAKER:  Yours
 will  be  a  new  one,

 SHRI  CHITTA  BASU:  [  can  assure
 you.

 The  statement,  to  begin  with,  doea
 net  carry  conviction  primarily  because
 of  the  fact  that  there  has  been  no  re-
 ference  about  the  attempts  belng  made
 for  the  settlement  of  the  disputes  and
 setlliement  of  the  demands  for  which
 these  large  number  of  workers  are  pro-
 bably  going  on  a  strike  to-day,  There
 ig  no  reference  about  that.  Secondly,
 beaause  of  the  fact  that  the  statement
 does  not  accept  the  extstence  or  लोन
 dence  of  the  bonded  labour  system  in
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 this  project.  Thirdly,  the  statement  is
 not  only,  what  ।  would  say,  half-heart-
 ed  but  a  full-fledged  attempt  to  sup-
 press  certain  facts.  a  deliberate  at-
 tempt  has  been  made  to  suppress  facts.
 It  has  not  revealed  any  facts.  It  has
 revealed  certain  facts  but  it  has  con-
 c-aled  more.

 MR.  DEPUTY-SPEAKER:  The  state-
 ment  madg  by  a  Lady  Minister  will
 never  be  liked  by  a  bachelor,

 SHRI  CHITTA  BASU:  This  is  a  dif-
 ferent  kind  of  statement.  I  am  sorry
 that  statement  is  neither  wanted  nor
 त  sired  by  me.

 My  first  charge  against  the  govern-
 ment  is  that  while  the  Government  has
 accepted  in  this  statement  that  certain
 laws  have  been  violated  and  mention-
 ed  two,  -  a  matter  of  fact,  after
 going  through  the  conditions  of  work,
 ।  haye  come  to  the  conclusion  that  not
 less  than  six,  existing  labour  laws  have
 been  violated  and  you,  being  a  man  of
 labour,  would  understand,  I  am  mak-
 ing  a  list  of  these  laws  which  have
 been  violated  by  the  Asiad  project,

 (1)  The  Bonded  Labour  System  Abo-
 lition  Act,  1976  which  was  brought  to
 prevent  economic  and  physical  explo!-
 t.tion  of  the  weaker  sections.

 (2)  The  Minimum  Wages  Act  of  1948,
 the  object  of  the  Act  being  to  fix  mini-
 mum  wages  with  a  view  to  obviate
 chances  of  exploitation  of  labour.

 (3)  The  Equal  Rerauneration  Act,
 1976  which  is  an  Act  to  provide  for
 the  payment  of  equa]  remuneration  to
 men  and  women  workers  and  for  the
 prevention  of  discrimination  on  grounds
 of  sex.

 (4)  Personal  Injuries  (Compensation)
 Act.  1963.

 (5)  The  Workmen's
 Act,  1923.  and,  lastly

 (6)  The  Employment  of  Children’s
 Act.  1938.

 These  are  the  existing  Jaws  which  have
 heen  violated  in  the  ASIAD  Project.
 That  is  the  moot  point.  Wow,  1  should
 hive  the  chance  of  explaining  as  to
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 how  these  laws  had  been  violated.  I
 shal]  be  very  brief.  Regarding  the  Mi-
 nimum  Wages  Act  and  Bonded  Labour
 Act,  I  have  come  to  know  that  811  the
 workers  were  getting  less  than  the  mi-
 nimum  daily  wages  fixed,  and,  in  some
 cases,  were  leading  a  life  of  -bondage—
 tied.  to  the  Jamadar—that  is,  during
 the  entire  period  of  work—without  any
 right  to  quit  and  join  some  other
 work.  This  is  the  violation  of  Bonded
 Labour  System  (Abolition)  Act  and  Mi-
 nimum  Wages  Act.  I  think  these  wor-
 kers  were  getting  Rs.  7  only  as  has
 been  mentioned  by  Shri  Indrajit  Gupta,
 The  second  violation  is  the  Inter-State
 Migrant  Workmen  (Regulation  of  8-
 ployment  and  Conditions  of  Service)
 Act.  Such  migrant  labourers  are  en-
 titled  to  certain  benefits.  The  benefits
 are  displacement  allowance,  suitable
 residential  accommodation  during  their
 period  of  employment,  prescribed  me-
 dical  facilities  free  of  charge  and  re-
 gular  payment  of  minimum  wages.
 These  are  the  facilities  which  are  pro-
 vided  under  the  Inter-State  Migrant
 Workmen  (Regulation  of  Employment
 and  Conditions  of  Service)  Act.  Thése
 workers  of  the  ASIAD  have  been  de-
 nied  the  benefits  like  the  displacement
 allowance  which  is  aqual  to  50  per  cent
 of  the  monthly  wages  payable  to  them
 or  Rs.  75—whichever  is  htgher  to  be
 paid  to  the  migrant  workmen  at  the
 time  of  recruitment  by  the  contractors.

 Then  there  are  no  provisions  for  suit-
 able  residential  accommodation,  no  mi-
 nimum  prescribed  medical  facjlities.
 Therefore,  Sir,  the  Inter-State  Migrant
 Workmen  Act  has  been  violated  in  al-
 most  all  the  cases.  Both  under  the  In-
 ter-State  Migrant  Workmen  Aet  and
 the  Standing  Regulations,  the  contrac-
 tors  are  expected  to  provide  suitable
 accommodation  for  the  labourers,  These
 Standing  Regulattons  have  been  violat-
 ed.  As  1  mentioned,  the  Inter-State  Mi-
 grant  Workmen  Act  has  also  been  vio-
 lated.

 Sir,  the  plight  of  women  and  _  chil-
 dren  working  at  the  sites  is  worse.  At
 some  sites  like  the  flyover  near  Minto
 Road,  women  are  getting  Rs.  7  each  as
 dally  wages,  the  remainder  of  their
 dues  appropriated  by  the  Jamadar
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 This  ig  a  gross  violation  of  the  Equal
 Remuneration  Act,  1976  which  prohi-
 bits  discrimination  of  the  payments  on
 -८  ground  of  sex  and  also  of  the  ILO
 Equal  Remuneration  Convention  (No.
 100)  which  has  been  ralified  by  the
 intdign  Government.

 Sir,  aithough  child  labour  ig  probi-
 11 1.0 ,  there  are  large  number  of  chil-
 dren  aged  between  10-14,  employed  at
 the  Talkatora  site.  I  can  give  some
 deta‘ls  also.  Shri  Indrajit  Gupta  has
 mentioned  that  there  are  somé  officers
 —C.M.B.  officers—it  is  on  record—who
 actually  employ  the  children  when
 there  is  shortage  of  water.  Therefore,
 Sir,  this  is  a  palpable  violation  of  the
 Eroployment  of  Children  Act.  Women
 lavourers  with  children  face  an  uphill
 task,  having  to  work  for  regular  hours
 at  the  sites  and  iooking  after  the  chil-
 dren  at  the  same  time.

 Sir,  there  is  no  provision  for  these.
 Thewe  are  the  violations.  If  you  permit
 mé—I  think  you  should  permit  2
 1  can  say  this,  Theré  are  certain  म
 tances  which  are  of  heart-remding  ma-
 1re.  1  quote:  Some  wdrkrs  from
 Bhawanipatra  of  Orissa  who  had  come
 in  a  betch  of  58  and  worked  under  a
 ‘Jamadar’  called  Amar  Nath  Raut,

 each  of  them  gets  7  kg  of  rice  and  Rss.
 2.85  for  vegétables  per  week  besides
 8  110  pan,  as  salary.  He  often  de
 ducts  a  full  duy’s  wage  1  he  ‘  not
 satisfied  with  the  work.  At  Talkatora
 wotkers  are  required  to  do  at  least
 half  dn  Wour’s  overtime  without  any
 extra  payment.

 It  has  been  admitted  as  mentioned
 by  Mr.  Kodiyan  that  a  contractor  ac-
 cepts  that  be  has  broughi  some  men
 -  Orissa  under  the  Orisea  Dadan
 -  काव रह  from  colonial  days—
 under  which  the  employer  ghves  some
 money  in  advance  to  the  werker  and
 extracta  from  him  as  much  labeur  ag
 Poggible  ”  Ueu  ०  the  advance.  In
 ad@itien  to  thie  under  the  Orissa  Da-
 dan  Act  these  contractors  entice  a
 lange  mumber  of  migrants  who  come
 over  to  Delhi  on  the  assurance  that
 théy  will  be  all  sent  fo  Iran  and  Iraq
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 after  one  year  and  during  this  one
 year  they  will  work  here  and  for  which
 they  wilt  not  get  any  wage.  Sir,  it  is
 barrible  and  cruel,  Therefore,  jhe
 House  should  get  some  idea  about  the
 cruelty  that  is  perpetrated  on  the
 ASILAD  workers.  These  workers  also
 complained  that  we  work  while  there
 15  work.  20  there  is  no  -  there
 ४  (0  -  made.  -८.  <Adhir
 Biswas,  a  worker  fram  24-Parganas
 seid  when  a  cematruction  firm  runs  out
 ०  raw-matesial  or  there  is  rain  or
 there  is  no  work  then  they  are  not
 24  Further  he  8.10.  a  very  sbeck-
 ing  tang  end  I  quote:  we  are  net  al-
 lowed  to  form  a  union  which  could
 valde  our  grievances.  These  cantrac-
 tors  do  1001  allow  them  to  form  welons.
 This  is  the  हिं कटवा लए1.  of  the  workers
 engaged  there,

 Lastly,  some  workers  have  made  a
 Statement  that  some  labourers  at  the
 448  slte  got  to  Delhi  originally  as
 पाशॉएपिट  o  the  kisan  rally  organised
 by  the  Congress  (ही  some  months  ago
 but  were  left  behind  by  the  organtoera
 and  withtut  any  mottey  to  return  to
 their  villages  they  are  forced  to  work
 at  the  sites.

 -.  ।  typdoal  case  is  that  of  Bhawan!
 Mistry  who  entered  India  from  the  then
 East  Pakistan  in  1964  and  moved  from
 one  refugée  camp  to  another  in  Mana
 and  Hoshangsbed  in  Madiya  Pradesh
 and  -  -  Kegazhagar  in  Andhra
 Pradesh.  On  falting  11  and  quitting
 one  calip  his  ratitm  card  was  eancel-
 led.  He  came  to  Delhi  to  present  his
 cate  before  the  RéKabllitation  office
 people  who  sent  him  -  the  Bastar
 cathp  from  where  he  waa  sent  back  to
 Delhi  for  further  clarffteation.  Finalty,
 Str,  thet  पैसे?  displaced  person
 fran  East  Pakistan  frag  landed  himself
 UP  घड  &  labourer  in  ohe  of  fhese  Asiad
 sites.  5  these  are  really  very  cruel
 incidents.  Therefore,  Sir,  I  gm  coming
 to  Wy  Questim  strait  now.  Having
 reg#ra  to  all  the  facets  which  T  have
 18 7 शर ,

 MR.  DEPUTY-SPEAKER:  Only  one
 general  question  please.
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 SHRI  CHITTA  BASU:  Yes,  Would
 the  hon.  Minister  constitute  a  cornmit-
 fee  of  the  House  to  see  that  the  gtiev-
 ances  of  these  workmen  are  properly
 identified  and  a  proper  report  fy  made
 available  to  the  House  iteelf?  This  is
 sumber  one.  Then,  number  two  is  this.
 So  far  as  implementation  side  is  con-
 cerned,  there  are  instances  of  violation
 of  7  laws.  Would  the  Governinent  of
 India  set  up  a  cell,  a  particular  cell  of
 officers  of  his  Government,  his  Depart-
 ment,  to  see  that  these  existing  laws
 are  properly  implemented  in  each  of
 the  Agslad  sites?  Would  he  set  up  a
 special  cell  to  monitor  the  working  of
 these  Acts  in  the  Aslad  project  sites?
 Finally,  Sir,  may  I  know  this?  Has
 the  Government  of  India  got  any  pro-
 ject  or  any  proposal  to  provide  alter-
 native  jobs  for  these  people  after  the
 Asiad  games  construction  work  is  over?
 I  am  afrnid  that  several  thousanda  of
 these  workera  will  be  thrown  out  of
 their  joba.  Would  the  Government  con-
 sider  right  fram  now  to  provide  alter-
 native  jobs  for  them  after  the  comple-
 tion  of  this  work,  because  the  work  will
 be  for  only  10  months  or  12  months,

 MR,  DEPUTY-SPEAKER;  The  way
 in  which  you  are  saying,  I  am  afraid
 whether  they  will  continue  till  the  com-
 pletion,  because,  they  will  go.  You
 have  made  80  many  suggestions.

 SHRI  CHITTs  BASU:  They  have  no-
 where  to  go.  They  were  left  behind
 by  the  organisers  of  the  Congress-I  Ki-
 san  rally,  They  have  got  nobody  to
 take  them  back.  They  are  forced  to
 stay  there.  At  least  there  should  be
 some  alternative  project  for  them  so
 that  after  the  completion  of  the  Asiad
 Project  they  could  be  provided  with
 some  suitable  jobs.  We  have  to  see
 that  they  live  jn  this  country  of  ours
 with  dignity,  honour  and  prestige,  as
 real,  free  Indian  citizens  of  this  coun-
 try.

 SHRI  NARAYAN  DATT  TIWARI:
 We  have  just  heard  a  veteran  parlie-
 mentarian,  I  am  rather  very  chary..

 MR.  DEPUTY-SPEAKER:  He  is  थ
 veteran  trade  union  leader  also.
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 SHRI  NAHAYAN  DATT  TIWABI:  It
 would  not  b}  very  polite  on  my  part
 te  brandish  words  and  arguments  with
 him,  He  said  that  our  statement  did
 not  carry  conviction  with  him;  ahd  that
 there  hag  been  a  deliberate  atternpt  to
 suppress  facts.  Sir,  द  am  sure  that  he
 is  folowing  the  dictum  of  Randoif
 Churchill  who  said  that  it  is  the  duty
 of  the  Opposition  to  always  oppose  and
 never  to  support  the  Government!  A
 veteran  Parliamentarian  as  he  is,  he  is

 following  that  age-old  dictum,  always
 to  oppose  the  Government  and  never
 to  support  it  at  any  point.  So,  what-
 ever  effort  :  may  make,--I  may  try  my
 pest  to  reply,--I  do  not  think  thet  I
 would  be  able  to  carry  conviction  with
 the  hon.  Member,  What  the  hon.
 Member  did  was  ta  read  out  the  sum
 and  substance  of  the  statement  made
 by  Shri  Govinda  Mukhoty,  President,
 Peoplesਂ  Union  for  Democratic  Rights
 on  the  7th  of  August.  He  has  read  out
 the  main  charges  levelled  by  Mr,  Mu-
 khoty.  These  points  have  already  been
 very  ably  referred  to  by  Shri  Indrajit
 Gupta.  ।  never  thought  that  he  would
 repeat  the  same  paints  which  Shri
 Indrajit  Gupta  hag  already  mentioned.

 SHRI  CHITTA  BASU:  No,  no.  He
 haga  not  made  thig  point,

 SHRI  NARAYAN  DATT  TIWARI:
 To  all  these  points  in  gubstance  I  have
 already  replied.  Whatever.  Acts  are
 being  followed,  we  have  accepted  that.
 Inspections  have  been  made.  They
 have  found  out  certain  irregularities;
 progecutions  are  launched.  I  don’t  think
 that  Mr,  Chitta  Basu  can  level  any
 charge  against  us,  saying,  we  have  not
 acted  te  enforce  these  laws.  We  have
 done  our  best.  He  also  mentioned  the
 name  of  one  Amarnath  Rauth,  I  have
 already  replied  to  that  point  when  Mr.
 Madhukar  spoke  about  ft.  I  have  al-
 ready  read  out  from  the  Ingpection  re-
 port  on  that  very  point  which  he  made
 regarding  Mr.  Rauth,

 Regarding  the  so  called  bonded  le-~
 bourergs  from  Orissa,  they  are  not  pond-
 ed  labourers.  They  are  contract  -
 bourers.  They  are  migrant  labourers.
 The  Inspection  Report  is  there  and
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 whatever  particulars  are  given,  we  are
 not  gat:sfied.  We  have  ourselves  gtk-
 -.  Delhi  Administration  that  they
 should  fulfll  the  responsibility  and  there
 ig  a  Statute  and  they  should  take  what-
 ever  action  ig  required  under  the  rules
 and  regulations.  Now,  regarding  hav-
 ing  a  Committee  of  the  House,  it  is  not
 the  tradition  that  we  have  committees
 for  all  such  matters.  It  would  be  jm-
 possible  for  this  House  to  function  if
 we  have  a  Committee  set  up  for  each
 and  every  complaint.  I  was  surprised
 to  find  one  allegation  being  repeated
 by  the  veteran  parliamentarian,  no  less
 4  person  than  Mr.  Chitta  Basu,  He
 said  that  they  were  not  being  allowed
 to  form  Unions.  If  they  were  not  al-
 lowed  to  form  Union,  how  can  there  be
 a  strike  today?  There  is  g  Union  and
 there  is  a  strike  notice.  There  is  a  de-
 monstration  and  there  are  Unions.  The
 Calling  Attention  Notice  itself  mentions
 of  the  strike  notice  by  the  Union,  The
 Unions  are  there.  The  strike  notice  is
 there.  I  do  not  know  how  many  peo-
 ple  are  there  in  the  Union,  This  is
 being  organised  and  there  is  a  strike
 natice.  The  Calling  Attention  Notice
 lo  which  Mr.  Chitta  Basu  has  append-
 ed  his  signature  itself  mentions  the
 strike  notice  by  a  Union,  that  is,  Bha-
 rat  Mazdoor  1.0

 Then  again  being  an  eminent  politi-
 cian,  he  should  have  restrained  himself
 from  making  it  a  political  issue  by
 mentioning  “kisan  rally".  I  do  not
 know  whether  these  leaflets  were  of  a
 Kisan  rally  or  ०  -  Mazd.or  rally.
 There  are  so  many  rallies  1...  Kisan
 Rally,  Mazdoor  Rally,  trade  unlfon  ral-
 ly,  ete,

 SHRI  CHITTA  BASU:
 ment  has  come.

 SHRI  NARAYAN  DATT  TIWARI;  I
 have  also  got  the  statements  here.
 There  are  no  names  mentioned.  There
 are  no  addresses  mentioned.  ।  would
 like  the  hon,  Member  to  give  me  any
 names.  Do  you  have  any  names?  ।
 Tequest  the  hon.  Member  to  give  the
 namea  just  now.  He  is  mentioning  it
 in  a  generalised  way.  I  would  request
 him  to  refrain  from  speaking  Ifke  this

 This  gtate-
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 in  this  House.  It  is  not  a-very
 exampie.

 MR.  DEPUTY-SPEAKER:  Our  kl-
 sans  do  not  work  all  the  year  round.
 They  do  not  have  work  for  the  whele
 year.  Some  might  have  come  here.

 भी  लागू  बशर  (गाजीपुर)  :  उपाध्यक्ष

 महोदय, प्रभी  माननीय  मंतीजी जी  बता  रहे थे
 कि  उनको  कुछ  सूनियन्स  की  तरफ  से

 स्ट्राइक का  नोटिस  मिला  है  |  जहां  तक  हमा रे
 माननीय  सदस्य  श्री  इन्द्रजीत  गुप्ता  ने  एशियन

 गेम्स  प्रोजैक्ट  में  काम  कर  रहे  मजदूरों  को

 सुविधा  भोर  राहु  दिये  जाने  शौर  उनके,
 साथ  भन्ना  बर्ताव  करने  के  सम्बन्ध  में  जो  बात

 कही  हैं,  णो  सुझाव  दिये  हैं,  मं  उनसे  बिल्कुल
 सहमत हूं  लेकिन  में  य  हू  समझता  हूं  कि  यू  निवास
 का  जो  नोटिस  किया  गा  है  धौर  उस  के

 साथ-साथ  इस  माननीय  सदन में  जो  क्ा

 उठाई गई  है,  उस  का  मतलब  यह  है  कि
 बाहर के  काम  करने  कलों  को  भड़काया  जाय,

 उन  को  कम  करने  से  रोक।  जाया  भौर  एशियन
 गेम्स  की  तैयारी  के  लिये  जो  काम  तेजी से
 हो  रहा  है,  उस  में  रुकावट  शाली  जाये  |

 good

 यह  हमारे  देश  का  गौरव  है  कि  ars
 30  साल  .  के  बाद  हमारे  देश  में  एशियन

 गेम्स  होने  जा  रहे  हैं  ।  1953  में  पहले  एशिया  न.

 गेम्स  हमार  देश  म  हए  थे  मोर  हमास  दल

 एसियन  गेम्स  का  फाउन्डर  मेम्बर  है  ।  एक
 छोटा  सा  देश  थाईलैण्ड  है,  वहा ं5
 बार  एशियन  गेम्स  हो  चुके  कौर  हमारे
 जैसे  बढ़े  देश  में  पहले  एलियन  गेल
 के  बाद  यह  दूसरे  एशियन  गेम्स  30

 साल  की  लम्बी  अवधि  के  बाद  हो  रहे  है ं।
 पिछली  सरकार  ने  भी  इसकी  स्वीकृति  दी  थी,

 लेकिन
 न

 जाने  कयों  पिछले  देख  अरी  ले  ।

 नि  किय  लवली

 पर  ी

 रही  है  कि  एशियन  गेम्स  राष्ट्र-हित के  भ्रिकट

 जाते  ।-  कोई  कहता  हैं  कि  उस  में  700

 करोड़  रुपया  न  हो  रहा  है  कौर  कोई  कहता
 है  कि  1000  करोड़  -ा  खर्च  हो  रहा  है

 णो  कि  दुसरे  -  कामों  ५१९  खर्च  हो  सकता
 हैं  ।
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 लेकिन  मैमा  अभी  माननीय  मंत्री  महोदय

 ने  बताया कौर  हम  सब  को  मालूम  है  लगभग

 400  करोड़े  रुपया  हस  फ्र  सा  हो  रहा  है

 मोर  एशियन  fxg  के  सद  में  केजल

 56,  57  करोड़  न्पटे  खर्च  ह  रहे  हैं  ।  बाकी

 जो  क
 खं

 हो  रहा  है,  इस  से  दिल्ली

 उन कि  राज् यानी है,  उस  का  विकास  हो

 क  देश
 की

 राजधानी
 दुनिया

 की  करो-अड़ी  राऊ्वाक्यों  के  कुकाक्ते  पर

 कन  जायेगी  |  मह  एक  प्र रमा नेस्ट  एस्टेट  है,

 स्थायी  चीज  बनने  जा  राही  है,  लेकिन  gare

 क्रोध  करने  बाले  लग  हमारे  अच्छे  कामों

 का  पी  विरोभ  करत ेहैं  ।  भफ्ला  काम  हो,

 दिल्ली के  मन्छे  बनने  की  बात  हो,  दिल्ली

 को  शबल  होनें  को  ब.  हो,  दिल्लो के  किास

 क  बत  हो,  उस  के  थी  थे  विरेी  हैं  ।  कोन

 नहीं  जानता  कि  कस-बबप्राचीन प्राचीन  काल से  झा  ज
 तक  हमत  एक  वृक्ष रे  के  करीब  जैसी  रहे हे
 कौर  भस्तर्राष्ट्रोय  संद्बाकनाएं बहाते  रहे  हैं  ।

 मैं  तारीफ  करम!  चा हता  हूं  झपने

 इंजीनियरों  भीर  मजदूरों  की  शोर  वाम

 करने  वालों  की  घौर  विशेषकर  झपने

 wen  हाउसिंग  मिनिस्ट्री  धौर  डी०  डी०

 vo  की,  जिन्हों  नें  हस  चैलेजिंग  जांच  को,

 जोह  दिनों  में  इतने  ई  काम  को  फर  दिखाने

 को  हिम्मत  की  है  !  मुझे  मलूम  है  कि  भभी

 कछ  दिन  पहुंचे  भ्न्तर्राष्ट्रीय  एक्सपेंस,  ने

 मह  राय  दी  थो  कि  इतने  कम  समय  में  एशियन
 नेमत  का  काम  पुरा  नहीं  हो  सकता,  लेकिन

 हमारे  इंजीनियर्स  ने  धौर  हमारे  मजदूरों  ने

 ag  mar  मि  भारत  के
 पास  हमता है,  इतने

 कम  दिनों  में  भी  हम  हता  बडा  काम  पूरा
 कर  लेंगे  |  हुए  कलाई  देन  चाहते  हैं  जपनी

 मिनिस्ट्री  माफ  क  हाउसिंग  को,  डी०

 डी  -  को  कौर  aah  काबिस  इंजीनियरों,

 मजदूरों  पौर  कार्यकर्तोप्नों  की,  जिन्होंने

 दुनिया  के  दृसिहास में  पहली  बार  इतने

 काम  समय  क  को  इतन  बचा

 काम  कर  दिखाय!  है  ।  दुनिया  के  इतिहास  में

 eft  मिसाल  नहीं  मिलेगी  |
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 यह  तो  सिक  पुरकार को  बदनाम  करने

 की  इनके  चाल  काम  को  भी  ये

 पसन्द हा  ।  सकते  |  उससे  प्रेरित  हो  कर

 भी,  जब  क।  शौर  कोई  मामला  श्हहे  महीं

 मिला को  Agi  यह  एक  मजर्त  का  मामला

 लेकर  जले  प्र  ।  बहर  कुछ  वोग  के  एजन्ट

 हूं  जी  ट्रेंड  यूनियन  के  काम  करते  हैं,  कही-

 wet  उड़ाका  से,  बैस्ट  बंगाल,  यू०  पी०

 अर  fager  से  दिल्ली  में  लाये  हैं  भोर  उन

 एजेन्टों  का  काम  ही  यही  है  कि  मजदूरों  कौ

 अपराध,  उन्हें  काम  न  करने द,  उन्हें  वाम

 करनें  से  शोक,  ताकि  एशियन  गेम्स  प्रेकम्ट

 समय  पर  पैरों न  ही  कौर  सरकार  तथा  केश

 की  बदनामी हो  ।  कही  उन  की  मंशा है  भोर

 ढ्  मशर के  तहत  वे  काम  कर  रहे  हैं  are

 हाउस  में  महू  बात  ला  कर  यहां  से  उनको

 weary  की  कोशिश  की  जा  रही  है  ।  मेरा

 प्रायोजित  पर  महू  खला  चाज  है  कि  थे

 एशिभन  गेम्स  के  रास्ते  में  बहुत  बड़ी  बाघा

 उपस्थित  कर  एते  हैं  ।

 में मसाबिनीय  भ  इन्द्रजीत  गुप्त  को

 शाधण सुन रहा था सुन  रहा  था  |  में  उनका  बड़ा  सम्मान

 करत हं  बह  अख  नमभमी  झा  दनी  हैं,  अच्छी

 बात  कहते  है  !  उनकी  चिन्ता  के  सथ मैं  झपने

 को  सम्मिलित  बार  रह थी  ।  लेकिन  बाद  में

 जब  मैंने  देखा कि  राजनैतिक  सवाल  उठाया

 जा  रहा  है,  राष् र्म तिक चाहे  कही  जा  रही

 है,  तो  श  स्वाभाविक  तौर  में  यह  नहमा
 पढ़ा  है  ।

 जहां  तक  मजदूरों  को  सुविधा  कौर

 सहूलियत  देने की  बात  हैं,  हमरी  सरकार

 इस  मामले में  सजग  है  ।  सी.०्पी ० ०  ढल्ब्यू ८  ०
 का  एन्ब्लाबमेंट  एक्सचेंज  से  cag  को

 मांगता  है  ।  वह  कभी  कांट्रेक्टर  मा  एजेन्ट  थे

 wage नहीं  लेता  है  ।  दह  भपने  मजदूर,

 इंजोरललियर,  घोगरस्सियिर  ute  भन्य  क

 हमेशा  एम्प्लॉयमेंट  एक्सचेंज  के  sree  लेती

 है  ।  मगर  ब्रिकी ०  ढब्तमू  ०ढी  ०  भर  -
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 'डी ०ए बहे खते हैं बने  हैं
 कि

 ठेके  दास  मजदूरों क।  ैका

 यहीं दे  रहा  है,  तो  वे  ठे  केदार  के  बिल  में  से
 qe  काट  लेते हैं  प्रौढ़  उसे  में  से  मजदूरों  को

 पेमेंट  करते है  और  उन  को  रहने  arfe  की

 व्यवस्था  करते हूँ  ।  वे  यह  भी  देख  ते  हैं  कि

 कया  मजदूरों  को  ठीक  रहें  से  रखा  जा

 रद है  या  नहीं  आ  shart  उनके  साथ

 उपादान न  नहीं  कर  सहे  ।  जैसा  कि  माननीय

 श्रम  मंत्री  में  बताया  है,  श्रम  विभाग  के  लोग

 भी  घूमते  हबते देखते  हैं  ।  तब  गी  इस

 बत  की  संभावना  हैਂ  कि  जहां  इतनी  बड़ी

 खंबा |  में  मजदूर  काम  करते  हैं,  वहां  कहीं  कहीं
 ज्यादती  हो  सकती  है,  यही  नहीं  कानून  का

 उल्लंघन  भी  हो  सकता  है  कौर  कहीं  कहीं

 बड़े,  मरीर  खराब  प्राप्ति  गलत  नीयत  से  काम

 कर  सकते जाट  में  झपके  माध्यम  से  यह  कहना

 चाहुंगा  कि  मंत्री  महोदय  उस  पर  थीर  भी

 सख्त  निगाह  रखें  ।

 कल  कुछ  लोग  बेरे  पास  जाए थे  ।  उनसे

 मुझे  जानकारी  मिली  है  कि  इन्द्रप्रस्थ

 एस्टेट  में  ।  पो  ब्रिज  कारपारेशन  पलाई

 alae  बना  ear  हैं,  वहां  उ  १का  र्ल्िनग

 मैनेजर  मजदूरों  कौ  दौड़ा  दौड़ा  कर,  पटक

 पटक  कर,  मारता है  ।  मंत्री  मदद  रूपों

 ब्रिज  कारपोरेशन  कौ  अच्छी  तेरह  से  जानते

 हूँ  ।  कल  वहां के  कुछ  जिम्मेदार  लोग  में  रे
 पास

 फरशी,  जो  /  काम  करने
 में  इन्ट्रैसरेड  हैं,

 हड़ताल  करने में  नहीं  ।  उन्होंने  मुझे.  यह

 सूचना।  दी  है  ।  मैं  मंत्री  महोदय  को  यह  स्पेशल-

 फिक  सुचना  दे  रहा हैं  ।  मं  चाहता हैं  कि

 मंत्री  महिला  ।  बारे  में  जानकारी  दें  |

 जहां  तक  मजदूर  बस्तियां  हैं,  बहीं  उनके

 रहने की  व्यवस्था  ठीक
 नहीं  है  जगह  कम  है,

 कम  जगहें  में अ्रधिक  लागों  को  रखा  जा  रहा

 हैं।  इव  बात  को  अवश्य  ध्यान  रखा  जाना

 चाहिए  कि  उन  लोगों  कौ  अक्ी  जगह  पर

 रखा जा  ए,  जहां उन  के बे ठने,  उठने  मार  रहने
 का स्थन  काफी हो  ।  मे  चाहता हूं  कि  श्रम

 मंत्रो  खुद  जा  करर  साइट  कौ  देखें--मानवीय

 =
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 प्राकार  पर  देखें  ।  वा  किसी  इंस्पैक्टर  या

 प्रोफेसर  को  भजने  की  जरूरत  नहीं है  ।

 झगर  हमा री  राज्य  मंत्री  चली  जाएं,  तै।  अच्छा

 हैं  ।  यह  भीरत  हैं,  उनके  नरम  दिल  हैं,

 बह  देखें कि  क्या उन  के  री की  व्यवस्था

 ठीक  है,  अगर  बह  ठीक  *  हीं  हैं,  ता  बह

 उन  के  किसी  उचित  जगह  पर  रह  को

 व्यवस्था  करें  |

 ल  भोर  है  ।  जो  मजदूर  देश

 के  कोने  कोने  से  आांर  ह  यहां  काम  व/र

 रहे  हैं  तो  एशियन  गैस  बे;  बाद  यह  जो

 परमानन्द  स्ट्रक्चर  बन  रहा है  या  ज  परमानन्द

 ऐक्टिविटीज़  वहां  शुरू  होंगे,  उस  में  क्या.  उन

 मजदूरों  को  प्राथमिकता  के  आधार  पर  ज

 उस  के  लिए  योग्य  पाए  जाएंगे,  उन  को

 ।  जाएगा  ?  मेरा  या  कहना  है  कि  जन  को
 रखा  जाना  चाहिए  ।  इसके  लिए  कोई  कायदा

 कानून  बने  तो  बनाया  जाना.  चाहिए  ।

 जैसे  कि  होटल  खुन  रहे  हैं,  होटलों  में  चौकीदार

 की  जरूरत  है,  ब्रेयरों  की  जरूरत  है,  भर

 दूसरे  काम  करने  वालों  को  जरूरत  है

 या  कौर  वहुत  से  प्रोजेक्ट्स  हैं,  बहुत  से  बाजार

 हैं,  दुकानें  हैंये  सारी  चीजें  जो  खुल  रही  हैं,
 उन  मं  काम  बढ़ेगा  या  सरकारी  काम  भीਂ

 जो  बढ़  जायगा,  एशियन  गेम्स  में  भी  वहुत
 से  लोगों  की  जरूरत  पड़ेगी,

 वहुत
 से  कामों  के

 लिए  तौ  उन  में  भी  जो  इन  में  से  योग्य  पाए

 जाएं  उन  को  परमानेन्ट  नेचर  का  काम  दिए
 जाने  कीਂ  व्यवस्था  होनी  चाहिए  ।  क्या  इस

 के  लिए  भी  वह  कोई  व्यवस्था  करेंगे ?

 एक  भ्नी  सदस्य :  सवारी

 न  तो  उन  की  तो  सुन  लीजिए  |

 अीमती  दाम
 बस  रै  रिहा  :

 पाप  कौ  तो
 क  शन  लिया,  अब  इन  को  सुनिए ।

 थी  बन्ीत  गुप्त.  :  भव  इनका कया

 जबाब  देंगे  ?  .  .  .  (व्यवधान). .  .  हुम

 लोग  तो  भड़का  रहे  हैं,  वह  तो  नहीं  भड़का
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 रहे  हैं  ?  लेकिन  उन्होंन  भी  वहीं बात  कही
 है  ।  उन्होंने  कहां  कि  मजदूरों को  पीटा
 जा  रहा  है  ।

 2

 श्रीमती  राम  बुख़ारी  सिन्हा  कोईी

 एक  डिस्पयूट तो  मेरे  सामने  लिए  कि
 हम  सेंटीमेंट  करें  ।

 थी  नारायण दस  सितारा  :  सम्मानित

 सदस्य  ने.  अपनी  ओजस्वी  बाणी  में  जो

 तथ्यों  का  प्रकाशन  किया  है  उस  के  लिए

 मैं  उन  का  ग्रा भारी  हूं  ।  (व्यवधान  )  -

 चित्त  बसु  जी  जो  हैं  वद  चित्त  को  मोह

 लेते  हैं,  चित्त  प्रसन्न  कर  लेते  हैं  ।

 Urata  भगवान  देव  (अजमेर)  :  नहीं,

 इन  का  चित्त  बस  में  नहीं  है  ।  .  (व्यवधान)

 भरी  नारायण  दत्त  तिदारी  :  चित्त

 बस  में  नहीं  है  ?  तो  चित्त  बस  में  करने  की

 कुछ  प्रक्रिष  गर्भ  कर  रहे  हैं  ।

 श्रीमन्,  सम्मानित  सदस्य,  गाजीपुर
 ने  जो  बात  कही,  एक  तो  उन्होंने  उत्तर
 प्रदेश  पुल  निगम  के  एक  तथ्य  का  उल्लेख

 किया  जहां  कुछ  मारपीट  की  घटनाएं  हुई,
 SAF?  जानकारी  उन्होंने  दी  है,  उसकी  अवश्य

 जाच  करायी  जायगी  कौर  मैं  दिल्ली  प्रशासन

 के  लोगों  से  जांच  करने  के  लिए  चाहूंगा  ।

 माननीय  सदस्य  श्रगर  लिख  कर  तथ्य  दे  दें

 नो  उस  के  बारे  में  ज्यादा  र  तरह  से  जांच

 है।  सविता  है  ।

 एक  उन्होंने  यह  कहां कि  कम.  जगह

 पर  लोगों  के  लिए  तम्बू  का  इंतजाम  करने  में
 शर  झुग्गी  इत्यादि  का  इन्तजाम  करने  में
 कठिनाई हो  रही  है,  यह  बात  सही  है

 ।  कई

 जगहों पर  इतनी  घनी  आबादी है  जहां  फ्लाई
 झावर  बन  रहे हैं  दो  चार,  वहां  आसपास

 कहीं  तम्बू  कमेरह  लगाने  की  जगह  नहीं

 हैं  ।  हमने  भा  राज्य  मंत्री  ने  जी  बैठक  की  थी
 उसमें  भी  यह  तथ्य  सामने  जाए  हैं  ।  लेकिन

 इस  में  दिल्ली  प्रशासन  स्वयं  भी  इसके  लिए

 चेष्टा  वार  रहा  है  कि  उस  स्थान  के  ग्रास  पास
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 कहां  उनको  जगह  दी  जा  सकती  है  कौर  बह

 जगहें  दी  गई  हैं  ।  योर  भी  जहां  घाधश्यषा
 है  उनके  लिए  तम्बू  लगाने  की  या  रहने  का

 स्थान  बनाने  की  उस  के  लिए  बहू  चेष्टा
 कर रहे  हैं.  इस  बात  का  ध्यान  रखते  हुए
 कि  पास  पास  की  आबादी  पर  भी  उसे  FT

 कुप्रभाव न  पड़े  ।  क्योंकि इस  का  भी  ध्यान
 रखना  पड़त  हैं  कि  इतनी  तंग  जगह  में  नगर

 जगह  देंगे  तो  जो  तमाम  खास  पास  रहने

 वाले  लोग  हैं,  घनी  आबादी वैसे  ही  है  सो

 पहले के  जो  वहां  के  बाशिन्दा हैं  उन  को  भी

 ग्र सुविधा  न  हो,  इस  बात  का  ध्यान  रखते

 हुए  उनके  श्रीवास  का  प्रबन्ध  किया  जाय  |

 जहां  तक  वहां  जाने  का  सवाल  है,  हमारे
 जो  एशियाड  प्रो जैक्सन  की  देखरेख  करने  वाले

 मंत्री  हैं.  वह  स्वयं  इसको  देखते  होंगे  लेकिन

 राज्य  Adi  जी  के  लिए  उन्होंने  विशेष  रूप

 से  आग्रह  किया  है  तो  मैं  समझता  हं  कि  इस

 सुझाव  को  मानना  उचित  ही  होगा  ।

 MR.  DEPUTY-SPEAKER:  She  will
 also  take  Mr.  Zainul  Basher.  Even  Mr.
 Indrajit  Gupta—if  you  want  you  can
 also  go  along  with  the  Minister  and
 personally  see  the  things.  You  can
 lake  some  members  from  the  Opposi-
 tion  also  because  1'  is  a  big  national
 issue.  The  prestige  of  our  country  is
 involved.  Thereore,  we  must  conduct
 these  Asian  games  very  well.  We  must
 keep  the  prestige  of  our  country  high.
 Everybody  must  cooperate.  The  work-
 ers,  according  to  you  are  also

 580.0 1100.0 ing.  Why  can  you  not  cooperate?

 थी.  नारायण ।  सीधा  ही:  :  श्रीमन्

 जहां  तक  इस  का  प्रश्न  है,  यह  हो  सकता है

 कि  चन्द  तत्व  ऐसे  हों  लेकिन  यह  मेरे  लिए
 कहना  कठिन  है  कि  जिन  माननीय  सदस्यों

 ने  यह  प्रश्न  उठाया  उनके  मस्तिष्क  में  कोई

 ऐसी  बात  रहीं  होगी  कि  एशियाड  खेल  कूद
 में कोई  रुकावट  पड़े  ।  क्योंकि  सभी  लोग

 उत्तरदायी  नेता  हैं  ।  विरोधी  दल  के नेताभ्ों  ..
 -

 का  भी  इस  सम्बन्ध  में  पूरा  दायित्व है  क्योंकि
 एशियाड  राष्ट्र  की  एक  शोभा है  ।  इसमें

 पार्टी  का  कोई  प्रश्न  नहीं  है  ।  दम  ATE  करते
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 हैं  कि  विरोधी  दल  के  जो  नेतागण  हैं  वे  ऐसा
 wane  tare  करने  को  चेष्टा  करेंगे  जिससे  कि

 मा  एशियाई  का  काम  समय  से  पूरा  हो  सके  ।

 इस  सम्बन्ध  में  उन  को  पुरा  सहयोग  है  शौर

 git  भी  रहेगा-ऐसा  हमारा  विश्वास  कौर

 amar है  ।  ही  सकत  हैं  कि  कुछ  तत्व  जो  इन

 नेतायों  (जो  हमारे  सामने  बैठे  हैं)  के  प्रभाव

 में  नहों उन  को  भी.  प्रभावित करने  [की
 चेष्टा  को  जाएगी--इस की  मुझे  राणा  है  ।

 qaqa  सदस्य  ने  जो.  इंजोनियसं,

 दिल्ली  एडमिनिस्ट्रेशन  भीर  सी  ०पी०  डबल्यू  ०

 दी०  की  प्रशंसा  की  है  बहू  बहुत  उचित  है  ।

 ant  इंजीनियर्स  किसी  पार्टी  के  नहीं  हैं  ।

 उन्हों  ने  मजदूरों  को  सब  से  अधिक  प्रशंसा  की

 ह--इसके  लिए  मैं  उनका  बड़ा  आभारी  हूं  ।

 सम्माननीय  सदस्य  तथा  इस  माननीय  सदन

 की  भावनाओं  को  उन  मजदूरों,  इंजीनियरों

 एक  अन्य  काम  करने  A  तक  पहुंचाने
 को  पुरी  चेष्टा  करूगा  ।  मैं  दिल्ली  प्रशसन

 स  are  करूंगा  कि  इस  सदन  को  भावनायें

 को  बह  काम  करने  वालों  तक  पहुंचा  दिय

 जाए.  ।

 14.9]  hrs

 RE:  CALL  ATTENTION

 Reported  murder  of  Lala  Jagat
 Narain

 MR.  DEPUTY  SPEAKER:  ।  have
 to  inform  the  House  that  in  response
 to  notices  received  from  a  large  अ
 ber  of  Members  and  the  observations
 made  by  the  Members  earlier  this
 morning  the  Speaker  has  admitted  a
 Calling  Attentlon  for  tomorrow  on
 the  reported  murder  of  Lala  Jagat
 Narain,

 Ag  auch,  the  Minister  of  Home
 Affairs  will  make  थ  statement  ०  -
 subject  in  reply  to  Calling  Attention
 tomorrow.

 Mr,  Venkatasubbaiah,
 to  gay  something.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND

 you  wanted
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 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  ४,  VENKA-
 TASUBBAIAH):  I  would  only  like  to
 make  an  appeal  to  hon.  Members.
 Now  the  discussion  on  Supplementary
 Demands  for  Granta  (General)  is
 g0ing  on,  Two  hours  have  been  allot-
 ted,  1  would  like  hon,  Members  to
 co-operate  to  complete  this  -  o
 the  agenda  this  evening.

 MR,  DEPUTY-SPEAKER:  Supple-
 mentary  Demands  you  want  to  be
 completed,  That  means,  what  do  you
 want?  You  come  up.

 ऋ्टा  ?.  VENKATASUBBAIAH:
 That  is  what  cooperation  means.

 1  DEPUTY-SPEAKER:  That  you
 must  say,

 SHRI  ?  VENKATASUBBALAH:
 Tili  the  demands  are  approved  by  the
 House,  the  hon,  Members  should  co-
 operate,

 MR.  DEPUTY-SPEAKER:  The
 House  agrees  to  complete  the  Demands
 and  to  sit  beyond  हि  O'clock.

 SHRI  INDRAJIT  GUPTA  (Bagir-
 hat):  That  can  be  done,  provided  one
 item  on  the  agenda  is  removed.

 r8.  DEPUTY-SPEAKER:
 item?

 SHRI  INDRAJIT  GUPTA:  There  is
 one  item  before  these  Demands,

 MR.  DEPUTY-SPEAKER:  Because
 it  will  take  time,  this  request  has  been
 made,  Because  it  will  take  more
 time,  Government  wants  that  this
 item  to  be  completed,

 Which

 SHRI  CHITTA  BASU:  (Barasat):
 Why  do  you  not  take  it  out?

 :  DEPUTY-SPEAKER:  No,  no.  It
 cannot  be  taken  out.

 1  adjourn  the  House  to  meet  at  -
 ?

 13.55  hr.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fifty  flue  minutes  past  fourteen  of
 the  clock.


